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RECORD OF PROCEDINGS 

 
           During the hearing the representative of the petitioner, NTPC submitted 
as under: 

a) In affidavit dated 13.10.2011, the details of soil investigation carried out 
was submitted. Also, the detailed Geo-Technical Investigation, awarded 
to M/s Magma Soil & Foundation Consultants Pvt. Ltd. on 6.12.2005 
has been submitted. In the original petition the details on soil 
investigation were also furnished under item 1.3 namely “Preliminary 
investigation & site development”, pertaining to break-up of the capital 
cost for coal/lignite based projects. The learned counsel for the petitioner 



further submitted that these facts have not been considered and the 
Commission may allow the same after prudence check. 

 
b) On account of the delay in execution of the project, the petitioner had 

mitigated the circumstances and had deferred the deployment of funds 
resulting in almost equal amount of actual interest during construction 
(IDC) as compared to IDC as per original schedule of construction. 
 

c) Considering the above, the prayer in the review petition be allowed. 
 

2.      None appeared on the behalf of the respondents. 

3.      The Commission after hearing the parties, reserved orders in the petition.  

 

 

By order of the Commission 
 

            Sd/-  
                    (T. Rout) 

                                            Joint Chief (Law) 
 


